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ZEE MEDIACORPORATION LIMITED
Regd. Office: 135, Continental Building, 2nd Floor, Dr. Annie
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E-mail: complianceofficer@zeemedia.com,
CIN: L92100MH1999PLC121506,

Website: www.zeemedia.In; Tel: 0120-2511064-73
Second 100 days campaign "Saksham Niveshak" and Special
Window for transfer and dematerialization of physical securities
Investor Education and Protection Fund Authority (IEPFA) has
relaunched second 100 Days’ Campaign - “Saksham Niveshak”
effective from 1st April, 2026 to 9th July, 2026, which aims to create
awareness amongst investors and facilitate issues relating to unpaid/
unclaimed dividends, updation of KYC & nomination details.
Shareholders who have unpaid/ unclaimed dividends are requested to
visit the Company’s website (www.zeemedia.in) under the Investor
section for details of unclaimed dividend and shares/dividend
transferred to IEPF and claim the same.
The shareholders are requested to update their KYC particulars such
as PAN, Bank account details, contact information, specimen signature
and nomination with the company by following procedure given below:

Action RequiredType of holding

Submit the following duly filled and signed forms:
• Form ISR-1: With self-attested KYC
documents,
• Form ISR-2: With banker's attestation of
signature and original cancelled cheque (with
name printed) or self-attested bank passbook/
statement.
• Form SH-13: For adding a nominee.
• Form ISR-3: If you wish to opt out of
nomination.
(Download from the website of RTA viz. https:/
/in.mpms.mufg.com/)

Shares held in
Physical form
(co-ordination with the
company or its
Registrar and Share
Transfer Agent (RTA)
viz. MUFG Intime
India Private Limited)

Shareholders are requested to connect with
Depository Participants and update their KYC
details.

Shares held in
Demat form
(co-ordination with
respective Depository
Participants)

Since, dividend on shares is only payable in electronic mode, dividend
will only be credited in shareholder’s bank account after updating the
above information/documents.
Further pursuant to the SEBI Circular No. HO/38/13/11(2)2026-MIRSD-
POD/ I/3750/2026 dated January 30, 2026, shareholders of the
Company are hereby Informed that a Special Window has been
opened again for a period of one year from 5th February, 2026 to 4th

February, 2027 for transfer and dematerialization of physical
securities, which were lodged prior to April 01, 2019 and were rejected
/returned/not attended to due to deficiency in the documents/process
/or otherwise.
Eligible shareholders may submit original share certificate, transfer
deeds and documents listed in the circular, during period of Special
Window to the Company’s RTA. The shares that are re-lodged for
transfer shall be issued only in demat mode and the same will be
subject to a lock-in of one year.
For further details, please write to the company at its designated
email-id: complianceofficer@zeemedia.com or to Company’s RTA,
MUFG Intime India Private Limited at C-101, Embassy 247, L.B.S.
Marg, Vikhroli (West), Mumbai- 400 083 Tel: +91 8108116767, Fax:
022 49186060, E-mail rnt.helpdesk@in.mpms.mufg.com.

For Zee Media Corporation Limited
Sd/-

Ranjit Srivastava
Place: Noida Company Secretary & Compliance Officer
Date: April 01, 2026 Membership No.: A18577

FORM A
PUBLIC ANNOUNCEMENT

[Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017]

FOR THE ATTENTION OF THE STAKEHOLDERS OF
INVACT SCHOOL PRIVATE LIMITED

1. Nameof theCorporateDebtor
2. Date o f Incorpora t ion o f the

CorporateDebtor
3. Authority under which the Corporate

Debtor is incorporated/ registered
4. Corporate Identity Number of the

CorporateDebtor
5. Address of the Registered Office and

Principal Office (if any) of the
CorporateDebtor

6. Liquidation commencement date of
theCorporateDebtor

7. Nameof the Liquidator:
Address of the Liquidator:
Email address of the Liquidator:
Telephone number of the Liquidator:
Reg i s t r a t i o n numbe r o f t h e
Liquidator:

8. Last date of Submission of claims

INVACTSCHOOLPRIVATELIMITED
25thOctober 2021

CompaniesAct 2013,ROCBangalore

U80902KA2021PTC153515

Villa No. A1, No. 153/1 Olympia Enchante, Prestige
Ozone Entrance, Hagadur Main Road, Whitefield,
Bangalore, Karnataka, India, 560066
30thMarch 2026

GaneshPandurangaPai
No. 68, 6B, 6th Floor, Chitrapur Bhawan
8thMain, 15thCrossMalleshwaram
Bangalore 560055
pragnya.cas@gmail.com
9845666596; 080-23565641
IBBI/IPA-001/IP-P01313/2018-19/12054
29thApril 2026

RELEVANT PARTICULARSS.No.

Notice is hereby given that INVACT SCHOOL PRIVATE LIMITED commenced the voluntary
liquidation on 30thMarch 2026.
The stakeholders of INVACTSCHOOLPRIVATE LIMITED are hereby called upon to submit proof
of their claims, on or before 29thApril 2026, to the liquidator at the addressmentioned against item
7. The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by post or by electronic means.
Submission of false ormisleading proofs of claim shall attract penalties.

Ganesh Panduranga Pai, Insolvency Professional
IBBI/IPA-001/IP-P01313/2018-19/12054

Date: 31-03-2026
Place: Bangalore

Dear Customer, We at Tata Play Broadband Private Limited (TPBB) are
committed to provide you with the best possible service. In case the
services are unsatisfactory or you have any queries, you may contact us
as under:

For all other terms & conditions, please visitwww.tataplayfiber.com
Registered Office: Unit 306, 3rd Floor, Windsor, Off C.S.T. Road, Kalina,
Santacruz (East), Mumbai 400098 CIN U64204MH2015PTC267808

TATA and TATA PLAY FIBER are trademarks of Tata Sons Private Limited.
Used under License by Tata Play Broadband Private Limited.

Write to us at: care@tataplayfiber.com

TPBB Customer Care Number: 1-800-120-7777 (24x7 toll-free).
Remember to take the docket / complaint number of your
complaint / query.

If you find our response unsatisfactory or your complaint
unaddressed, you may appeal to Mr. Surjeet Mahapatro
(Appellate Authority)
Email: appellateauthority@tataplayfiber.com or
call: 7982616399 (9:30 am to 6:30 pm, Monday-Friday).

Log on to https://myaccount.tataplayfiber.com/Selfcare/
to access the status in the -Web-based Complaint
Monitoring System.

We urge you to make all payments online mode only, strictly on
the Tata Play Fiber App or Tata Play self-care portal.
Tata Play Fiber / TPBB does not accept any payments, recharge
or installation charges in cash or a third party link and TPBB
shall not be responsible for any wrong payments or fraudulent
activity or losses caused to customer due to any unauthorised
third party link. IN THE COURT OF THE PRINCIPIN THE COURT OF THE PRINCIPALAL CIVILCIVIL JUDGEJUDGE ANDAND

JMFC AJMFC AT NELAMANGALAT NELAMANGALA
C. Misc. No. 127/2026C. Misc. No. 127/2026

Between : ShivakumarBetween : Shivakumar S/o. late Puttachar Aged about 60S/o. late Puttachar Aged about 60
years Residing at Bettahalliyears Residing at Bettahalli Village,Village, DasanapuraDasanapura Hobli,Hobli,
Bengaluru North Taluk, Bengaluru - 562130.Bengaluru North Taluk, Bengaluru - 562130. ...Petitioner...Petitioner
And :And : The Thasildar North Taluk Registrar Birth and DeathThe Thasildar North Taluk Registrar Birth and Death
Bangalore North Taluk.Bangalore North Taluk. ...Respondent...Respondent

PUBLIC NOTIFICAPUBLIC NOTIFICATION (BUSINESS STTION (BUSINESS STANDARD)ANDARD)
Whereas the petitioner above named has presented petitionWhereas the petitioner above named has presented petition

to this Hon'ble court Under Section 13(3) of Registration ofto this Hon'ble court Under Section 13(3) of Registration of
Birth and Deaths Act 1969 for order direct the respondentBirth and Deaths Act 1969 for order direct the respondent
authority to get enter the date of death of Petitioner's father byauthority to get enter the date of death of Petitioner's father by
name Puttachar S/o. late Veerabadraiah, was died onname Puttachar S/o. late Veerabadraiah, was died on
09.08.1977 at Bettahalli Village, Dasanapura Hobli,09.08.1977 at Bettahalli Village, Dasanapura Hobli,
Bangalore North Taluk. The Hon'ble court has fixed onBangalore North Taluk. The Hon'ble court has fixed on
24/4/2624/4/26 for hearing of the petition and that if any person/sfor hearing of the petition and that if any person/s
desire to oppose the said petition or claim or interest shalldesire to oppose the said petition or claim or interest shall
appear before the Hon'ble court in person or by pleader dulyappear before the Hon'ble court in person or by pleader duly
instructed atinstructed at 11.A.M.11.A.M. failing which the said application will befailing which the said application will be
heard and determined as ex-parte.heard and determined as ex-parte.
Given under my hand and the seal of the court on this theGiven under my hand and the seal of the court on this the
28/3/2026.28/3/2026.

By Order of the CourtBy Order of the Court
Sd/- Chief Ministerial OfficerSd/- Chief Ministerial Officer

Court of the Civil JudgeCourt of the Civil Judge
Junior Division And JMFC., NelamangalaJunior Division And JMFC., Nelamangala

AdvocateAdvocate forfor Petitioner :Petitioner : Sri.Sri. K.K. NarasimhaiahNarasimhaiah Advocate,Advocate,
No.555A,No.555A, 4th4th Cross,Cross, MahalakshmiMahalakshmi Layout,Layout, BangaloreBangalore -560086.-560086.


